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be traceable 1 the list from the first
date fixed for hearing until the date of
disposal  The result of the cases
disposed of should also be clearly
noted in that celumn

%) Completed cause list should. be
preserved in Court for reference so that
any mspecting officer may be able 1o
see at a glance how the work was
disposed of

(6) The list shall be destroyed after one
vear from the date of the last entry
theremn.,

8. (a3} Hindi wmteen in Devmagan scopt
shall be the language of the Civil
Courts, subject to such exemption as
may be notified by the Staw
Government from to vme

|Attention 15 drawn 1o Education
Department Notficabion Mo I300-xx
ec the 3lst July, 1958, 1y which the
following, ameng other exemptions
have been mentioned as regards Civel
Caurt

(i} recording deposmons of expen
witnesses

(i) judgments and erders anoall Cisal
Courts

(i} matters falling under sub-section
(3) of section 137 of the Code of Tivl
Procedure, 908}

(1t} with the permession of the presding
Judge apy advecate or pleader ma
address the Court i Erghsh, when the
opposite party 5 sepresented by a
counsel or 11 soguainted wath that
language and consents to this beng
done

9,  For
processes, sale cermificates, certificates
of nem-sansfaction of decrees
coples, etc the regular seal of the
Court shall be uged by all judical

sealing  wints,  clecress,
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[For descnption of seal, see Law
Deparment Motification Mo

§,7775-x-B, dared the lst January,
1956, issued under section 22 of the
Madhya Pradesh Civil Courts  Adt,
(058 {Act L of 1938) read with High
Court Memorandum No 8890, dated
the 25th July, 195%]

04, In exercse of the powers
conferred by sub-rate {4} of sule 4 af
Order 111, First Schedule, to the Code
of Civil Procedure. the High Court 15
pleased to direct thal an ndvocate or
pleader shall not accept a documett of
fus appomtment as such from a person
who is unable to write his name, unless
it 1§ attested by @ lerate persen in the
following farm

" A B herehy amest the mark of CD

who 15 known to me and who affixed
this mark m may presence. declanng
that he thereby apponted EF

advocaterpleades, to act for hum m the
aboie nameg case

Datexd Signaturs

if the person in unable to have the
documen; so amested it may be
aceepted tn Court s the presaice of
the presiding  Judge who showld
endorse there on that the document wils
accepted in hus presence

0.8, The use of rubber stamps
padecial order for signotures peguired o
e by any law o1 rulss 15 Forbidden
1. Pleadings, Petitions and
Affidavits
A.- PLEADINGS, PETITIONS,
ETC.
10, Al pleadmgs, memerands of




